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+[Tae DEPUTY MINISTER 1n THE
MINISTRY or COMMUNITY DEVE-
LOPMENT axnp COOPERATION (SHRI
B. S. MurtHY): The Study Team on
Panchayati Raj Finances have suggest-
ed, in connection with their proposal
for the setting up of Panchayati Raj
Finance Corporations, the creation, at
the state level, of institutes to study
the scope for remunerative undertak-
ings by Panchayati Raj institutions,
take up pilot projects and undertake
evaluation and studieg relating to
various aspecfs of Panchayati Raj, As
Panchayati Raj Finance Corporations
have not yet been set up, the stage
has not been reached for establishing
the institutes suggested by the Study
Team. Meanwhile, however, the
National Institute of Community Deve-
lopment hag been carrying out, from
time to time, directly as well as
through universities and other insti-
tutions, studies relating, inter alia, to
problemg of Panchayati Raj.}

T[ 1 English translation.
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1ScooTER AND TAXI DRIVERS 1IN Dmian
{ 429. Surt SITARAM JAIPURIA:

Will the Minister of
{ pleased to state:

TRANSPORT be

} (a) whether it has come to the
notice of Government that scoofer
and taxi drivers frequently refuse te
carry passengers on short journeys im
! Delhi; and

(b) if so, whether Government
have issued instructions to the police
to take action against such drivers?

Tar MINISTER or TRANSPORT
(SHrr RAJ BanHADUR): (a) and (b)
Complaints have been received that
some scooter and taxi drivers decline
to take short distance passengers. As
this involves a violation of Rule 4.38
of the Delhi Motor Vehicles Rules,
1940, the traffic police have been
launching prosecutions against offemd-
ing drivers.

12 NooON

TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED PRESS STATEMENT BY A
GOVERNMENT SPOKESMAN SUGGEST-
ING POSTPONEMENT OF KERALA
ELECTIONS ON THE PLEA OF
ABOLISHING MIin-TERM ELEC-
TIONS

+ Ssrt A, D. MANI (Madhya Pra-
| desh): May I, Sir, with your permis-
sion, call the attention of the Minister
of Law {o the reported press state-
ment by a Government{ spokesman
suggesting postponement of Kerala
elections on the plea of abolishing
| mid-term elections?

Tueg DEPUTY MINISTER 1N 7THE
MINISTRY or LAW (SHRT JAGANATH
Rao): Sir, there appeared in some
newspapers a report that Government
' was considering the proposal to elimi~
nase mid-term elections to State

tTransferred from the 4th Decem-
ber, 1964
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lLegislative Assemblies. But there is
no proposal before the Government,
nor is it the intention of the Govern-
ment, to postpone or avoid mid-term
elections. Hence there is no question
of postponing the forthcoming elec-
tions in Kerala.

Surr A, D. MANI: Has the Gov-
ernor of Kerala submitted any propo-
sals on the subject to the Government
and, if so, what are those proposals?

Sarr JAGANATH RAO: No, Sir, No
proposal has been submitted.

Surt A. D. MANI: After the cate-
gorical
~

Mr. CHAIRMAN: No, Mr. Mani

-

Surr A. D. MANI: There is one
important matter. A Cabinet Min-
ister

Mr. CHAIRMAN: Everything that
have raise is important but the reply
given is absolutely categorfra] on the
point in which you are interested,

Surr A. D, MANI: You may rule
it out, Sir. But I would like o put
the question for consideration. I would
like to know what is the precedure
adopted by the Government in regard
to pronouncements on these subjects?
Are Cabinet Ministers sllowed to in-
dulge in free thinking and express
their views or are they to seek the
previoug authorisation of the Govern-
ment before making a controversial
statement of the kind made by Mr.
S. K. Patil in Kerala?

Sert JAGANATH RAQO: I am not
aware of any such statement msade by
any of the Cabinef Ministers. If the
hon. Member has any Cabinet Minis-
ter in view, the question may be put
to him,

Surr A. B. VAJPAYEE (Uttar Pra-
desh): On a point of order. May I
seek your indulgence? Cabinet Min-
isters making pronouncements on
Government policies without a decl-
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sion being taken by Government is it
the proper functioning of parliamen-
tary democracy? Does the Govern-
ment function on the basis of joint
responsibility? Or has Mr. S. K.
Patil’ls making an announcement re-
grading the future elections in Kerala
a0 bearing on Government’s policy?
‘The House would like to know whe-
ther the Government has taken notice
of the statement made by Mr. S. K.
Patil and whether he has been called
upon to explain why he made such
a statement.

Surt JAGANATH RAO: I have al-
ready stated that there 1s no proposal
before the Government to postpone
the mid-term elections in Kerala.

Surr A. B. VAJPAYEE: Can he deny
that Mr. Pati] did make such a state-
ment?

Mr, CHAIRMAN: Please. You said
that no statement had been made.
Mr. Vajpayee says that in the state-
ment

SHri JAGANATH RAO: There is
no proposal before the Government.

Mgr. CHAIRMAN: Of course, that is
very categorical. But there is another
point whether Ministers of Govern-
ment are free to express themselves
on important matters of policy with-
out the concurrence of the Cabinet.
Has any statement in this behalf been
made?

Sart JAGANATH RAO: No decision
hay been taken by the Government.
If any Cabinet Minister makes ahy
statement, it cannot be a Cabinet
statement,

Mr. CHAIRMAN: It is good that
you have called attention to that.

Serr B, K. P. SINHA (Bihar); Is
it not a fact that Mr, Patil] di@ not
make an announcement in these terms
that the mid-term elections shall not
be held? He merely expressed his
personal opinion and he made it clear.
(Interruptions),
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Mr. CHAIRMAN: I do not want the
matter to be further discussed.

SHRI B. K. P. SINHA: I am not
discussing it, I am puiting a3 question
whether the reports do not make it
clear that Mr. Patil made it clear that
he was expressing his personal opinion
in general about the mid-term elec-
tions and not about the Kerala elec-
tions?

SHrr A. D. MANI: How can you
speak for Mr. Patil?

———

PAPERS LAID ON THE TABLE

NOTES EXCHANGED BETWEEN INDIA AND
CHINA

THE MINISTER or STATE IN THE
MINISTRY orF EXTERNAL AFFAIRS
(Surrmatr Lakamr N, Menow): Sir,
I beg to lay on the Table a copy each
of the following papers:—

(i) Note given by the Ministry of
Externa] Affairs, New Delhi,
to the Embassy of China in
India, dated the 8th December,
1964.

(ii) Note given by the Embassy
of China in India, to the Min-
istry of External Affairs, New
Delhi, dated the 14th Novem-
ber, 1964.

[Placed in Library, See No. LT-
3611/64 for (i) and (ii).]

Orissa Rice PROCUREMENT (LEVY)
ORDER, 1964

Tue DEPUTY MINISTER 1IN THE
MINISTRY or FOOD anp AGRICUL-
TURE (Smerr D. R. CrHAvAaN): Sir, I
beg to lay on the Tdble, under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955, a copy of
the Ministry of Food and Agriculture
(Department of Food) Notification
G.S.R. No. 1738, dated the 1st Decem-
ber, 1964, publishing the Orissa Rice
Procurement (Levy) Order, 1964
[Placed in Library. See No. LLT-3619/
64.]
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PASSING AwWAY OF SHRI MAITHILI~
SHARAN GUPTA

Mr. CHAIRMAN: The news of the -
passing away of Shri Maithilisharan
Gupta must have come as a personal
shock not only to us who had the
unique experience of the joy of his
companionship in this House until
April last year, but also to the count-
less millions outside who have known
him through hig inimitable poetry.

Shri Maithilisharan Gupta adorned
the benches of this House for twelve
years, having been nominated by the
President as an eminent and distin-
guished representative of literature.
He attended the meetings of this
House regularly throughout this
period, and occasionally contributed
to its proceedings—occasions which
not only enlivened the proceedings but
also gave a new meaning and a new
approach to them by his poetic wis-
dom. Serene, calm and lively, he
shed light and inspiration wherever
he went and in whatever company he
moved, He was a Doctor of Litera-
ture, a “Sahitya-Vachaspati”, and was
the recipient of the President’s award
of Padma Vibhushan. Honours and
distinction sought him in the normal
course. The high esteem in which
he wag held did not affect his self-
composure, Hig great humility was
unequalled, as we heard him in this
House on March 13, 1964, in the last
session he attended:

T gw A g 7 gl Hefy ey ?
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Posterity ig the proud heir to his
undying poetry, and a grateful nation
will remember him with affection and
love.



